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LEGISLATIVB ASSEMBLY. 

We, the undersigned members of the Select 
Committee to which thc Bill to provide for the 
imposition and collection of an cxcise duty on 
IUgar was referred, have considered the Bill and 
have now the honour to submit this our Report. 
with the Bill as amended by U8 annexed thereto. 

2. Ola'U8e 1.-'-Although this Bill only imposes 
an excise duty, it cannot be considered independ. 
ently of the import dut.y on suga.r, because the 
differenoe hetweenthe two must give the ne('essary 
mea.sure of protection. We consider that it is 
implicit in the present proposals that the surcharge 
should become merged in the import dut.y and nO 
longer be regarded as 0. temporary emergency 
addition, and a]so that if any proposals are made 
for t.he reduction of the existing rate of import 
duty the Legislature should be given an oppor· 
tunity simulta.neously to review t.he excise duty. 

Olau8e 2.-The additional definitions are 
rendered necel!lf!ary by our decision referred to in 
the note on clause 3 that a lower rate of duty 
should be imposed on Khandsar' sugar and that 
the rate of duty on palmyra sugar, if any 
lIuch rate is considered neoessary or advisable, 
IIhould be fixed a.t sonle future date after further 
information is available. . 

Olause 3.-We have reduced the rate of dut.y 
proposed by the Bill to a rate of Re. 1 per cwt. 

. upon sugar generally and a rate of ten annas per 
owt. on Khand8af'i sugar. Although we recognise 
that the difference between the import duty 
pl'U8 surcharge now in force (Rs. 1)·1·0 per cwt.) 
and the excise duty (Rs. 1.5.0) proposed in the 
original Bill amounting as it does to RII. 7·12·0 
per cwt. represent.s the maximum duty recom-
mended by the Tariff Board and accepted by the 
Legislature as a measure of protectIOn, we a.re 
not satisfied that the presorvation of the difference 
in this manner will produce exactly the same 
effect as the measure of proteotion promised. We 
are also apprehensive that the imposition of an 
exOll!6 duty of Rs. 1·5·0 may in the early stages 
of the development of tho sugar industry prove 
unduly onerous a.nd oheck that development. 
On the other hand we consider that a duty ofRe. 1 
per cwt. may be safely imposed. 

Our reduction of the rate of duty to be paya.ble 
by Khandsan sugar is prompted by the consi. 
deration that there is a lower margin of profit 
in the case of su~ar made by factories working 

, by the Khaln4,af" process and that such sugar 
is aocordingly less capable of shouldering the 
proposed duty. 

We are also apprehensive tha.t if the Khandsari 
industry is suddenly aeriously damaged that may 

rea.ct on the growers of cane who rely on the 
disposal of cane or gtlf' to Kkandsari factories. 

In the case of palmyra. suga·r, we have boon 
handicapped by the absence of reliable information 
regarding the extent and t.he nature of the 
industry. but we f('el unwilling to inflict a blow, 
the effect.s of which we ('annot mt'llSUre, on an 
industry which we understand owed its revival 
to the favourable circumstances provided in the 
last couple of yearl! and on which very lal'go 
numbers of the rural population of Madras are 
dependent. We have accordingly provided that 
palmyra sugar should be t'xcmpt from the excise 
duty until the duty (Jan be iXad in the light of 
furt.her information. We desire to record our 
view that before the Governor General in Council 
fixes a rate of excise duty on palmyra sugar an 
opportunit,y should he given to the Legislature 
to express its views upon the proposals of 
Government. 

OlaUlle 4.-We have reduced tho l~mOl1nt of t.he 
pena.lty which may be exacted for non·payment 
of duty. 

Olause .5.-'!'he change here made assimilat.es 
the wording of the clausc to that used iu sub. 
clause (1) of cla.use 3. 

Olause 7.-We eonsider it unnecessary t.o impose 
a penalty of imprisonment for an offence under 
this cla.us(\. We hM'e. llOwevcr, enbancf'd t,he 
fine which may he !;nposcd. 

Clau8e 8.-We have onhanced the fine to Q.C(:ord 
with that now provided in clautle 7. 

OlaUBe 11.-Wc have slightly expanded c1D.u&o 
(b) of sub.clause (2) in order to enable the requisite 
provision to be made for cont,rolling the move· 
ments of sugar used within Ilo fA.Ctory and Iiahle to 
duty,~,under 8ub·()lanse (1) of clause 3. The cllange 
made in clause (e) ill adviRable in order to enable 
iDllpeotions all well as Sflarohes to be rnade. The 
change made in Bub·clause (3) of this ()iaU8e i.e 
prompted by the same considerat,ions as that 
made in clause 7. 

We desire to record our conviction that Govern. 
ment, should. in returu for the tax which they are 
now levying upon t.he Bugar industry, a1Jord all 
posRible help to the industry by the orga.nisation 
of measures of reseaJ'{'h, hoth agricultural (evolu-
tion of bett(lf tYIJes of oane, etc.) and industrial 
(dispollalof bye.prodllets, etc.). 

3. The Bill WI~S publiElIlCd in the Gazette of 
India, dated the 17th Maroh, 1934. 

4. We think tllat the Bill has not been 80 801. 
tered 808 to require republioation, and we recom. 
mend tha.t it be passed as now amended. 

-B. L. MITl'ER. 
-GEORGE SCHUSTER. 
*F. NOYCE., -
*F. E. JAMES.' 
*C. S. RANGA IYER. 
*NIHAL SINGH. . 
-NAWAB.AHMAD NAWAZ KHAN. 
*G. A. BAJPAI. 
*R. S. SARMA. 
*R. P. BAGLA. 
*G. MORGAN. 
*TALIB MEHD! KHAN. 
JAGANNATH AGGARWAL. 

*BRAI PAItM.ANAND. 
A. DAS. 

·S. C. MITRA. 
*HARI RAJ SWARUP. 
*MORD. AZHAR ALI. 

Naw DlIILBI; } ~AJI ABDOOLA HAROON. 
*BHUPUT SING. 

I'M 10li April, 1934: • A. RAMA8W AMI MVDAU..AR. 
--------------------------------------------------------------------------. • Subject to a miD1lte of dJlMllt or • Dote 01' IoD expJall&tor1 Dote. 



MINUTES OF DISSENT. 

We are unable to agree that the ra.te of duty on 
.!Iugar generally should he reduced from Rs.I-5-0 
per ewt. to Rt". 1 per cwt. We consider that if the 
import duty is maintained lilt such a level above 
the excise duty that the difference represehts the 
&ll1Ol1nt. of the protective ~uty recommended by 
the Tanff Board, then the mdllstry oannot olaim 
that it. is not re<Jeiving thn.t measure of protection. 
To demand more than this is to imply that the 
measure of prote<~tion recommended by the Ta.riff 
B~a.rd is not sufficient. No evidence in support of 
th18 was produced .efore. the SeleM. Committee. 

On the more general point that, quite apart from 
any question of whetber the promised measure of 
protection would be maintained or net, the imposi-
tion of an excise duty at the ra.te of Rs. 1-5·0 per 
ewt. would check the proper a.nd rea.sonable 
development of the industry, no evidence in the 
way of figures wa.s produted before the Committee, 
nor were the figures on ,,},ich the Government had 
based its caloulations cffect.ively challenged. We 
feel therefore tlUl.t the ease for the Govenlllient 
proposal has in no way been shaken and that a 
reduetion of tho duty t'o He. 1 per cwt. is a purely 
arbitrary proposal, bltsf'<l on no careful examma.-
tion of what the industry can stand. 

Apart from the auo\'u oOll.Biderntions whioh 
induoe us to support an excise of Rs. 1·5·0 on its 
merits we must point out that a reduction to Re. 1 
would entail 0. loss of a.bout R!!. 34lakhs in 1934·35 
or 38lnkhs on a full year's working at the estimated 
rate of Indian production for 1934·35. As the 
Indian production increa.se!! tho loss will of course 
increa.se. Such a change would therefore disturb 
the whole financial plan on which the budget was 
framed, wit,h its proposal for a transfer of han the 
jute export duty to Bengal and other provinces. 

As regards tho recommendation in the main 
report on clause 1, we consider that Government 
should be under an ohligation not to do anything 
without the approval of the Legildature to vary 
their declnroo polioy of lllitintaining the difference 
between the i:nport and exdse uuties at the level 
recommended by the Tariff Board. If the exoise 
duty were to be reduced to Re. 1 then the differenoe 
would be in exeesl! of this level oven in present con-
ditions when the selling price of Java BUgar justifies 
an additional margin of 8 annu.s. We consider 
that. Government should be free to reduce this 
difference to tha.t recommended by the Tariff 
Board without bringing the excise It'gislation under 
review. 

B. L. MITTER. 
GEORGE SCHUSTER. 

F. NOYC]. 
NIHAI. SINGH. 
NAWAB AHMAD NAWAZ KHAN. 
G. S. BAJPAI. 
R. S. SARMA. 
TALIB MERDI KHAN. 

I. Wall opposed to the proposal of fixing the 
excise duty at rupee one for the fa.otories ~d ten 
a.nnae f~the Khandauri mad~ and carried by the 
non-offiCial members in the Select ComD1itteei 
1 dare say, however, I would not have ·oarea to 
write this note of dissent"if the Government for 
the sake of crea.ting & spirit of oompromile, WOuld 

have stooped down a little and agreed to the 
proposal. Personally speaking I did not believe 
~ the 1?rinciple of imposing an exoise duty on an. 
infant mdustry as the sugar industry is at the 
present ~o~ent. Th~ Assem~ly, having agreed 
to the pnnClple, I thmk at th18 stage instead of 
Rs. 1-5-0 per owt. half the amount ofthe propoeed 
duty would have been quite suffioient and proper 
at least for the years upto 1938. My reasons are 
as follows ;-

In order to explain my point olearly, I want to 
take a. free extract from--the Sugar Industry Aot 
1932. It begins .. Wherea.s it is expedient i~ 
pursuance of the policy of discriminating protection 
of industrie~ in Briti~h India, with due regard to 
the well-bemg of the community, to provide for 
the fostering and development of the 8ligar 
industry for a period ending with the 31st day of 
March, 1946, by determining the extent of pro-
tection to be conferred upto 31st day of Maroh, 
1938 and by making pro'V'ision for the determina-
tion of the o:xt.ent of the proteotion for the 
remainder of the. period". Mal I ask the 
Hononrable the Fmance Member 1f by bringing 
in this excise duty Bill he is acting in consonance 
with the spirit and letter of the Sugar Prowction 
Aot. The claUBC No. 4 of the Prote.tion Act 
says .. If the Governor General in Coul1cil is 
satisfied, after such enquiry as he thinks fit, that 
~ugar n~t. maJluf~ctured in India is being imported 
mto BrItIsh IndIa at such II. price as is likely to 
rend(~r iJl81.lfficient the benefits intended to be 
conftlrrlld upon the /lugar industries by the duties 
imposed by section 2, he may, by notification in 
the Gazette of India, increase such duty to Buch 
an extent as he thinks fit. 

From the above, it is quite olear that at the time 
of bringing in tho protection Bill, the Government 
were not only anxious to foster and develop the 
sugar industry in India but also to give powers 
to the Governor Goneral to increase the import 
duty on sugar if he found that foreign made sugar 
was selling in India "at a price as is likely to 
render insuffioient the benefitl intended to be 
conferred upon the sugar ind1l8tries, etc." 

It is hard even to gueSil what has happened 
during this short period of 1 i years which has 
radically changed the attitude of the Government 
towards the industry. The Honourable the 
Finance Member's chief reason for imposing the 
excise duty is to oounter-ba.la.noe the surcharge 
on the import duty whioh he now seeks to merge 
into the import duty. Let me examine the 
argument. Import duty on sugar was being 
levied e'V'er since 1894. It WIIB at first 5 per cent., 
in 1916 inoreased to 10 per cent., in 1921 to 25 per 
oent. and in 1925, this ad valo,.em was oonverted 
into speoific duty at Rs. 4-8-0 per cwt. which WIIB 
ra.ised to Rs. 6 per owt. in February 1930. This 
import duty was a revenue mea.sure, and in 1932 
when one rupee and four a.nnas was added to it 
Cor proteotion purposos, both this import duty and 
sur(1harge were already there as revenue measure. 
By the imposition of suoh a. heavy excise duty, the 
Government. are V'irtuaUy taking away the pro-
teotion of Rs. 1·4·0 per cwt. so generously granted 
by thom in 1932. I would ask the Honourable 
the Finance M.ember how this fact stands in 
oontra.st with the professions of the Government 
as expressed in the Protection Act. It were these 
open professions and the polioy laid down aocord· 
ingly whioh oreateda. deep impression on the publio 
mind and which led to the establishment of 
unusually large number of IUIar factoriel from 

~ 



which the protection i. now practically being 
withdrawn and most ofthom will be left to struggle 
·a.nd help themselves in the best way they CM. 

BHAI PARMANAND. 

It is a. pity the Government did not see their way 
. to alter the pla.n of taxing the production of sugar 
.instead of taxing the profits of sugar faotories. 
I would have supported a sugar factories profit 
Bill but I cannot support the policy of putting the 
proposed tax on an important article of food for 
the millions of poor people in India. This is not 
the way to enoourage the sugar industry in this 
·oountry. 

C. S. RANQA IYER. 

I am of opinion that the number of workers, 
tnz., twenty under the definition of II Faotory" 
is too high. I think the number should be 
reduced to ten as Khandaan concerns may have 
men working on the drying of sugar in spaces 
outside the definition of " Factory or within the 
preoinots of which" and have less than twenty 
actually working in the Factory. 

I alBo am of opinion that the rate of Exoise for 
Khanaaan sugar should be the same as for Factory 
.ugar. 

I do not quite see the necessity for sub·clause 
~4) of clause 11 of the Bill as the Governor General 
in Council will only require to use a Local Govern-
ment as his agent, and I understand that power 
for that purpose is already in existence. 

Q.MoRGAN. 

I am not sa.tisfied that the case as presented 
by the sugar industry in the Select CommiU,ee 
justifies a reduction in the excise duty from 
R8. 1-5-(\ to Re. 1. The figures which were given 
in support of this cla.im were conflicting and 
inadequate. Unfortunately the oonsideration of 
this question is intimately bound up with the 
general financial proposals of the Finance Member, 
which a.1fect the solvency of one Province and 
involve the structure of India's oredit. On the 
information availablo to the Committee, it 

10 
required 8. strong 08.BC to julltify the radit'al 
m.odification of the Government's finanoial 
pl&n involved in the reduotion of the duty to the 
level suggested hy my collea.gut>-8, even a.llowing 
for the inolusion of Khandsari sugar at eo lower 
rate, the result of which is entirely problematical. 

On the other hand, there is some force in the 
apprehensioll t.hat the immediate imposition of the 
Rs. ].5-0 duty may involve hardship to IIOme 
of the factories which have recently started. 
Rapid and uncontrolled produotion has in fact 
been encouraged under the shelter of the combined 
protecti ~'e&Dd revenue. tariff i and Govenlment 
oannot entire?' escape the consequences of its 
own polioy. thertlfore suggest that the excise 
duty of Re. l.r,·o be imposed only &8 from August 
1st, 1934. 'This will give a breathing spaoe to the 
newer faotories, and will give Governm.ent 
&clequate time in which to perfect their own 
administrative arrangements and to consult the 
interests conoerned before framing their rulea 
under the Act. 

2. I do not imply the slightest criticism of my 
colleagues when I suggest that it would have been 
preferable if tho sugar industry had presented 
it,s case for It reduction in the excise duty through 
witnesses, wilOm the Committee could have 
examined before LU'riving at its independent, 
conclusions. 

It was, of couJ.'tle, of great advant&ge to ha.ve 
among our colleagues thol!e who ha.ve direct 
experience of the matter whieh was under con-
sideration; but t,he Report would have oarried 
greater weight if it had been based upon an 
exhaustive examination of evidence presented to 
it by expert witnesses. 

F. E. JAMES. 

Thougb I have affixed my signature to t.he 
Majority Report wherein the Exoise Duty has 
been reduoed from Rs. 1-5-0 to Re.I,I alll inclined 
to the alternate suggestion of keeping the duty 
at Rs. 1-5-0 but bringing the operation of the 
excise duty from August 1st. This in my opinion 
will be fair to all interests concerned. 

I alBo suggeFlt that eection 10 of the Tariff Aot 
should not be put into opera.tion with regard to 
contracts made before the presentation of the 
current Budget_ 

R. B. BAGLA. 

EXPLANTORY NOTE. 
We have suggested the reduction of excise 

'dilty from Rs. 1-5-0 to Poe. 1 per o,,-t. on two 
grounds. 

1. Taking the prioe of Java Sugar and the 
price of Indian Sugar we are convinoed that owing 
to internal oompetition there is no striot parity 
in selling prioes between the two. It is admitted 
that in some centres at any rate Indian Sugar 
is sold at rates lower than those of Java Sugar. 
We have tried to compare the prioe level and &180 

to work out on the basi .. of Tariff Board oalou1a· 
tions the fair selling price of Indian Sugar. It 
bas unfortunately not been possible to get an 
agreement on the faota with regard to these 
prices, but we feel convinced that an exoise 

·duty of Re. 1 will more oorrectly represent the 
-duty whiob the industry oan pay, having rege.rd 

to the deolared intention of the Government to 
give an effeotive protection of Rs. 7-12 per owt. 

We were told in (1,ommittoo that if after the 
imposition of an exoise duty of Re. 1-/)-0 the 
industry finds itself in a less proteoted state than 
contemplated by the Tariff Board i.l!. does not 
get the effeotive protection of Rs. 7-12-0 per cwt. 
it might apply for a fr~h enquiry by tbe Tariff 
Board. In our opinion this is inverting the 
procC8S. The industry has made out a caSt) 
for protection and the Tariff Board has made 
its recommendations. It is maintailled by the 
Government that after payment of thp. exoise 
duty of &s. 1-5-0 per owt. the industry will have 
an effective protection of&s. 7·12.() per owt. 
The Select Committee therefore is bound to see 
whether these fa.cts are correot and it would b8 

, 



unfair to the industry to levy the exciae duty 
irrespective of the exttmt of proteotion aftorded 
to it; and then ask it to await the decision of an 
enqniry by the Tariff Board. Having given the 
most careful consideration to all these fa.cts we 
ha Ve come to the conclusion that o.n exoise 
duty of more than Re. I p6r cwt. will be adverse 
to the interestl:l of the industry and materially 
afiect the measure of proteotion whioh acoording 
to the Government it ought to have at present. 

2. The Finance Member t>stimated that he 
will get a crore and 47 lakhs by the imposition 
of this excise duty at Rs. 1-5-0 per owt. We 
consider this a.n under-estimate. Owing to the 
growth of the Dew factories and large quantities 
of sugar bound to be ma.uufaotured in the 
current year, we estimate that at lea~ 750,000 
tODS of sugar will be produced as against the 
Government estimate of 646,000 tons. More-
over. 8i! the Government estimate did not include 
the KhandBafl Bugar which amounts to ndal"ly 
260,000 tons and of which at least 60 per cent. 
is produced hy the fa.ctories, the total amount 
of revenUe at Rs. 1-5-0 per cwt. would come to 
Rs. 2 croreR, 3(1 lakhs and 25 thousand. 

In a taxation measure it is the duty of the Le-
gislature to see that no more revenue is granted 
than is asked for by the Government. We find 
that even on tht' basi!> of Rl'. 1 per cwt. the 
Government would ~et at least a crore and 47 
lakhs that they ha.ve budgeted for. This ia 
anoth~r reason why we have accepted the 
reduced rate of exoise duty. 

It has been suggested in the Select Committee 
that &8 other sources of revenue may not oome 
up to expectations the Government is bound to 
get aU it can out of IIU~a.r and that even if the 
yield from the excise duty went up mnch above 
1 crore and 47 lakhs it was legitimate on the 
part of the Government to preE8 for ita proposal 
of RB. 1·5-0 p',r owt. We must confess we are 
unable to IUlCCpt this oontention. Taxation 
proposals have strictly to be interpreted and no 
Govera.ment is entitled to get more than it haa 

71 
uked for under that proposal. If it could be-
proved that by lowering the ra.te of duty the-
budget provision oan be kept in tact the proposal 
must mflet with approval. There is oniy 
one relevant consideration which may effeot 
our decision. The increase in tile internal 
prodUction of sugar haa an ohvious bearing on 
the imports of sugar. But the Finanoe Member 
has estimated that this year's imports would h. .. 
only 110,000 tons as against the import of over 
330,000 tons during last year. There is no· 
poasibility of the estimated figure of the imports 
being reduced owing to iDtJreased internal produo-
tion particularly in view of the faot that due to 
the imposition of the exoise duty, competitive 
oonditions will he keener and tlaat as estimated 
by the Sugar Technologist the con.aumption of 
8ugar will also he larger. 

Palmyra Sugar. 

In the Select Committee it was agreed that if 
the Government after investigation were oon· 
vinced that a duty on Palmyra sugar was justi-
fied they would ask the approval of the Legisla-
ture to the levying of that duty by means of a 
resolution. The Seleot Committee agreed. to thia 
proposal of the Government. We want to make 
this position clear in view of the a.mhiguous 
language of the report which Rays I We desire to 
record our view that hefore the Governor General 
in Council fixes a rate of excise duty on pal-
myra sugar an opportunity Rhould be given to 
the Legislature to expref!s ita view upon the 
proposals of the Government.' 

S. C. MITRA. 
KARl RAJ.SWARUP. 
MOHD. AZIIAR ALI. 
HAJ! ABDOQLA BAROON. 
BHUPUT SING. 
A. RAMA8W.AMI MUDALIAR. .-------

NOTE. 

In addition to the Note whioh I signed with 
my other colleagues, I would like to add the 
fonowing note :-

I am fltrongly of opinion tha.t the Bill should 
come into foroe from 1st August, 1934, instead of 
lst April 1934, as is recommended by the majority. 
It is an' acknOWledged fact that 8Ugar factories 
in North ~ihal' have suffered heavily on aocount 
of earthquake and it is desirable tha '; 80me 
oonoeeaion should be given to them .. 

The Honourable the Finance Member bimJelf 
took the B&me view in his Budget speeoh. If my 
suggestion is not acoepted by the majority. I 
would still like to emphasise that on acoount of 
special circumstanoes existing in Bihar the sugar 
factories in North Bihar should be exempted 
from the operation of this Aot till 1st August, 
1934. 

RAJI ABDOOLA RABOON ~ 
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:tW0Ida priDW Ia itlUo. iD4icate hie .... m..,tI.,. 
.eItecl bJ the OOllllldt&ee.l 

BILL 

Provide lor llu im~"iOn aM colltcliota 01 aft 
u:oNe duty em ngar. 

WlIBUAS it is expedient to impoae an uoile 
-duty on sugar produced in faotories and to provide 
for the ooUeotion thereof; It is hereby enacted 
·a8 follows:-

1. (1)' This Act may be e&lled the Sugar (Excise 
Short title and eztent. Duty) Aot, 19M. 
(2) It erlends to the whole of Britiab India. 

inoluding British Baluchistan and the Sonthal 
Parganae. 

8. In this Act, unleu there is anything 
DefiDitJona. repugnant in the su bjeot 

or context,-
(a) .. factory" means any premises wherein, 

or within the precincts of which, twenty 
or more workers are working or were 
working on any day of the preceding 
twelve months, and in any part of which 
any manufacturing process conncct.ed 
with the production of sugar is being 
carried on or is ordinarily carried on 
with the aid of power; 

(b) "owner" includes any person expreSSly 
or implicdly authorized by the owner of 
a factory to be his agent in respect of 
such factory; • 

(c) "8ugar" mean8 any form of sugar con-
taining more than ninety per cent. of 
sucrose ; 

{d) .. khandsari sugar" meanB Btlgar in the 
mantJjaettlf'e 0/ wMck neither a t:actlUfn 
pan nor a vacuum evapcwatof' iB emplolled I 
and 

(e) .. palm1{'a 81lgar" meam Bugar ma.1Iu/ac. 
furttl from jaggery obtained by boiling the 

juice 0/ the palmyra palm. 
8. (1) A duty of excjse • • • 
ImpOlition of duty on shaH be levied on aU 

iI1JPI'. sugar produced in any 
factory in Britisb India and either iuued out of 
such factory on or after the 1st day of April, 1934. 
or used within such factory on or after the sud 
-date in the manufacture of any commodity other 
than sugar I and. shall be l'aya ble by the owner 
of the fa.otory. 

(2) Plu duty pat/able under BfIh'8ecticm (1) BAaII 
" CIt the /oUowing rate8, namelll :-

(i) on khandsari Bugar at the rate 0/ ten 
annaB per ewl. ; 

(it) on all other 8ugar ucept paIm",a w,gat' 
at the rate 0/ one r",pee per ctOt. ; 

(iii) on palm1l"a .8'UlJar at BUCl rate, ;,/ OIRf/, as 
may be pea in, thiB bUull/ bll the GotJet'Mf' 
General iff, OotmCil alter BUCII. enpif'1/ a, 
he mall think fit. 

, 
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4. (1) If &I1y duty payable under seotion 3 is 
. not paid within the time 

Recovery of duty wIth fixed by rules made in 
peDany. that behalf under this 
Aot, it shall be deemed to be an arrea.r, and the 
authority to whioh such duty is payable may, 
in lieu thereof, recover any sum not exceeding 
double the amount of duty unpaid whioh 
fluch authority may in its discretion think it 
reasonable to leqnire. 

(2) An arrear of duty, or any sum recoV'erable 
in lieu thereof under this section, sb .... l be recover-
able &8 an a.rrear of land revenue and shall be 
reooV'erable in addition to, and not in substi-
tution for, any other penalty inourred under 
this Act. 

6. No person shall issoe any IIogar 5lUt ••• 
of a factory, except in 

I88Ue of IUga!' from accordance with the 
factory. . • of 1 .1_' provISlons rn es maUD' 
in that behalf under this Act, or, until 
such rules are made, in aocordance with tile' 
general or special orders of the Local Govern-
ment. 

e. (1) The Governor General in Council may, 
P f G vernor by notification in the 

ower 0 0 G tte fIdia' General in Council to aze 0 n , Imp088 
impoae "ustolWl dllty OD on suga.r brought into 
IOgar. British India from the 
territory of any State in India, not being 
territory which has been declared under section 6 
of the Indian Tariff Act, 1894, to be foreign 
territory for the purposes of that section, a 
duty of customs equivalent to the excise duty 
imposed by this Aot on sugar produced in British 
1Ddia. 

(2) The Governor General in ~unoil may, by 
notifiCl&tion in the Gazette of India, declare that 
the provisions of the Land Customs Act, 1924. 
Ihall apply to the levy of the duty of customs 
imposed under this seotiC?n, and on suc~ declara~on 
that Aut shall apply-as If the exprefl8lon "foreIgn 
territory .. in that Act included territory forming 
part of a State in India. 

7. Whoever contravenes the provisions of 
. section 5 shall be punish-

Penalty for J~l1e of able with •• fine 
.mgar from factory m COD- • 
traventioD of eection :;. which may extend to 

two thou_nd rupees. • • 
8. Whoever evades or a.ttempts to evade the 

. payment of &ny duty 
Penalty. for eVUlOD of payable by him under 

~uty or ~allure to supply this Act, or fails to supply 
informatlon. 'nfi' hi h any 1 ormation w oh e 
is required by any rule made under this Act to 
supply, or knowingly supplies false information, 
shall be punishable with imprisonment which 
ma.y extend to lix months, or with fine which may 
extend to ewo thoUBand rupees, or with both. 

8. Auy Court trying an oft'ence under thia Aot 
may ordpr that any 8Upr,. 

Power of Courts to together with the pack-
order forfeiture of lugar. ages or cove~ there-

of, in respect of which. 
the Oourt is satisfied that an Qifence under thiI 
A(lt ha.Il boon committed, shaJl be forfeited to 
His Majesty . 
. 10. The Governor General in Council may, 

by notification in the 
Application of the pl'O. Gazette of India declare 

villiona of Act VIII of that any of the Foviaion8 
1878 to the dutyODIUpr.of the Sea Co'toms Act, 
1878. relating to the levy of and exemption from 

• 
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cultoma dutiel, drawback of duty, wa.rehousing. 
of'ence8 and penalties, oon6ecation, and. prooedlU'e 
reJa.ting to off.cea and. appeaJe lhall, with auch 
modificatioDl and alteratioDl as he may consider 
neceeaary 01' desirable to adapt them to the 
ciroumstances, be applicable in regard to lib 
mat~r8 in rcspeot of the duty on aupl' impOled 
by lection 3. 

U. (1) The Governor General in Council may, 
Power of Governor by notification in the 

GeDlll'al in Counoil to Gazette of J!Idi&, make 
make rul... rules to carry into effect 
the purpoaea and objeotB of thil Act. 

(I) In particular, and without prejudice tc, tile 
generality of the foregoing power, ncb ndeII 
may-

(a) ~vide for the a8~&lJDent and colJeotion 
of the duty and tbe authoritiea by whoJl) 
functioDl under this Act are to be du.· 
charged, the issue of notices requiriDg 
payment, the maDDer in whioh the dut,-
Ihall be payable, and the reoovery of 
&rrea.1'II; 

(6) regula.te the iS8ue 01 sugar out of or 116 
use oj sugar in I.M. mGnujaelure of com· 
modttks wiiAin any factory afUl protN:k 
jor 1M. appointment oj oJftcer. of 00t1t.f'ft. 
ment to .upenM6 wilkin ang factor, 81U!A 
UoHte or U6e I 

(0) impose on the owners of factoriea, and 
on person8 engared in the eale of supr. 
thfl duty of lurnishing information. 
keeping reaordl and making returna, and 
proscri be the nature of 8uch information 
and the form of suoh recorda and retlU'D8 
the particuJal'll to be conta.ined therein, 
and the manner in whioh they shall be 
verjfled ; 

(d) provide for the detention of augar for 
the purpose of exauting the duty, the 
confiscation otherwise than under section 
9 of sugar in respect of which breach .. 
of the Aot or rules ha ve been ('ommitted, 
and the dispoaal of Bugar so detained or 
oon6ecated ; 

Ce) authorize and regulate the if&8pecWna or 
aearoh of II.ny place or conveyance DJed 
for the IDanufacture,ltorage or carr_. 
of 8ugar, and en authorize and regulate the oompolition 
of offence8 agaiDlt or liabilities incurred 

• under the Act and rules. 
(.J) In making any rule under thill seotion the 

Governor General in Council may provide that a 
breaoh of the rule ahaIl, where DO other penalty 
i. proYided by this Act, be punisbable with 
• • fine Dot exoeeding two thousand rupees. • • 

(4) The Governor General in Council ma1 
delegate all 01' a.ny of hi! powers under this Motion 
to. Local Government. 
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